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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1) AND 4 READ WITH 13(4), 14(3) AND 15(2) AND OTHER APPLICABLE REGULATIONS OF THE SEBI (SAST) REGULATIONS TO THE PUBLIC SHAREHOLDERS OF

JAGJANANI TEXTILES LIMITED

Registered Office: SCOs 33 and 34, RIICO Shopping Complex, Bagru Ext. I, Jaipur - 303007, Rajasthan, India.; Tel: 0141-4104745; Email: jlsgv@gmail.com Website: www.jagjanani.com

Ogen offer for the acquishion of up 040,56, ty-Six terms of directons issued under Section 118 of the SEBI Act, 1992, s amended ("SEBI Act') or under any olher PAG
D10/ each (Equly Shares”), rptesrting i 26.00% (Teny SimemI}thuVmJnv Cannal e mmmna\m O Reguiations, madeunder he SEBI Act Dstails Numberol | % 7
Jagjanani Textiles Limiled (the “Target Company"), & an offer price of T 6.50/- Equty . , the Sellers are not a part of any group. Equity
Shate, ffom the Public Sharefolders (as Gefned below)of the Target Gompany oy Moo, Pt Acquer and | Thara i noen, unwmlmmce or ockin on the shares held by the Sellers and shares wil be transferred free from &l =T
e, AnnmnmurnlznntmmarnlllCmulmfl") (hereinalter collectively referred to as the “Acquirers”) along with Shareholding as on Date of Public 126585 | 0.81%
fer* or “Open Offer Vi Announcement Date I X
This Deled ublc Saemet (‘DP3") s g supd t Fode Seurtes Prvale Linid, e managr 10 e Ofer quty PAdaigand|  NA A WA A A WA
(“Manager” or “Manager 1o he Offer”) for and on behaf of the Acquirers and the PAGS, o the Publc Shareholders 65 pfjngia 2015/ 2015°) 1ISOPS date
L ions I Wil Defauter” jof qui o b acy hare| 3409938 |2186%| 3400037 |2186% 103000 | 660%
yé‘:‘)a;‘;@’;"ﬂ o ot SEBI (SAST) Regulations, M1, my mnwcunﬂm«wmw ate not appeaing in the willul defaultar's st of the | PLrchase Agraement dated Apfil 06, 2023
‘being Issued pursuant to the Public Announcement dated April 06, 2023 (“PA"), which was flled on April 06, 2023 with .. " . [ Rl Shars Tenpogec 10, e rmeg | A TR 1b SRR [ B9 3 "
SER A il s OPS; the aFugiive uncer Section 12af | hrough Open Offr ~
Secunllesanu[unsnusﬂmn{md!a‘{ 'SEBI"), BSE Limited (*BSE"). The copy of the-Public ’ . 018 (17 0F2018) as per Reguiaton2(1) () oI SEBI (SAST 2001 e BT ET TR 1T
‘SEBIandto the Taraet Company on Apri 12, 2023 and April 07, 2023 respecively i terms of Requiaion 14(1) and 14(2) of " ; 51 56/
e SEBI(SAST) Rogultons, 6. INFORMATION ABOLI THE TARGET COMPANY -JAGJANANI TEXTILES LIWITED: day. aler closing of Tendering. Pariac)
1. 19560nAPri | Assuming full acceptance under the Open
“Acquirer 1" shall mean W Manoiphal . Patel 01,1397. ofterand acquision o saeshares * ~ ~
beaing Permaent Aocount Nemer 4DSPPS3210) under the Income Ta Ach, 1961 and resicing at F8.40 -41, Sectarf, % = Caleultea o1 1 S/are Caoial
‘Bopal, Ahmed: 58, Gujarat, India 3. The Corporate identfication Number of the Target Company is L1 A fhe o~ y
“Acquirer II"shall mean M Avarishhurnar Merojhurar Paels/o Mralurr ayanill Pael aged bt 3 e s an Bagru .| Jaour 300007, Rajesthan. Indla. 2. D 13%
- 4. "The Equiy Shares of the Target Company zre presentl isted on BSE Ltd (Securiy 1D: JAGJANAN, Securty Code:
41, Smmrrmsmnpc/yyﬁ‘emmpanwsmlows,saml Ahmedabad - 380058, Gufaral, India 532325) TMISIM m ihe Enuily Sums of the Target Comnw \s INE702H01018. The. targel company nas alrlany
(India) Limited (‘COSL) .Eml!angu ‘Board of India (Listing Obligatic Regulations, 2015 (“SEB!
eac Limited (NSDL). i
“Voting Capital” - e Target fthe 100 (onth) 5. The Targe e & Thersisno  *  fn ferms ningulahan 38 of SEB (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI LODR
y ravenufrom aperations sicelast5 years. Regulations") reac vith Rl 19(2) and 194 of the Securiies Conlract (Reguation) Rules, 1957, (the "SCAR'), as
2 4 opened i1 ith Reguiation 17 of the SEBI (SAST) Requiation, under the 6 auly ameaded from fime to time, the Target Company is required to maintan a least 25% publ Shareholding on a
“"Manajbhai o £ Ay T AMoGE. continuaus basis for fisting. As & result of the acqufsiion of Equity Shares in this Open O’VBI andfor | dun/w the Dffer
mmw‘amemm"fsmwgmnmm datewt April 07, 2023, entered amongstan between the Acquirers, the PAC. the | o Particulars Number of Equity Shares: m'm"m"m penoa e pubic shareholding in the Target Company 194 of the
Esciow banker and the Manager o he Offer : = BN ol 0 ol 194
“0pen Ofr” or ‘Oer for plo 40,56, ty Lt Fity-Si Prousand) iy 1. | Aulhorized Equty Share Capia 18000000 18,00,00,000 amescm/ncump/wmmaommmem
i 2| Tssued, Subscribed and Fuly Pai-Up Share Capial 7,565,00,000 5,60.00,000
e Target Companyfom hePuble Sharehoters, The face value of he equily shares: T 10/- (Rupees Ten Only) Ji! dlthe 2 (Securty D "
i 10th (Te) Working Day of the Tendering - . - * saos). N
flae . 7 T Equly Shres o o Tagol Company & queny e witin ha mesning of Reguaton 21)) of o SEB1 ). o
Ofe (e “Lotterof Ofer” or "LOF") shal be . ROR : Rk .
8 uspended at BSE Limited The rading n
‘SEB/ Equlty Shares of Target Gompany s nder X/T+1 Category. Name of the “Total number of | Total Namber of | Trading Tumover
i iy 9 this DPS, there are i (2 partly paic-up Equity Shares; and/or sectes | gy Period equity shares. u:uaqun, (@ %oflolal | Stauis
Shares in the Offer, excent e () Acauiers, (i) the PAC, (i) e PA (o and (i) fssved iy il Slioe)
xsling mebers of the promolerand promoter groupof the Target Cory the Targel Compary. April 01, 2022 To 23,77.993 T 55 00,000 15.22% Frequenty
“Pre-Issue Paid up Equity Share Capital” shall mean the pamup fqmw Share Capital of the Target Company ie. 10. and for the financial March 31, 2023 traded
2022, March31, 2021, and March 31, 2020, mmnymmmmnmammy audtorof the aeug | TeCember) 20 | Z620% 600000 6% | hequeny |
R s T ech, = U1 Noyember 30, 2014 aded
ing Day " means any | g day of o ETrC I
L wokingdayo 1Re. Lt st o mmus o mm; o gw.zsu;m 10,3520 1,56,00,000 663% el
1. ACQUIRERS, TARGET COMPANY, THE OFFER T Far e year ended | For e year ended) -
g MR.MANOJBHAL, PATEL, 2| March 3151, 2022 | March 3151, 2021 mmum (Source: ww bseindia.com
1M anahl. Pt s oyatbtl usldas aeago about 63 years, s i et e Porarrt Particulars e e 3. e Offer Price of % 6.50,- (Rupees Six and iy Paise Qrly) per ully paid-up Equiy Share s justfied per provision of
Accaunt Nrmoer ADSPPB210 under e Income Tax Ack, 1951 and residing at B 40 - 41, Sector . Steing Gy, 1l Audited Auited Aot g
Bapil, . Gulart, nda 91 92s020d81 andvs (L . e — sz [g = =
emalidis manojumarpi2@gmal com. X 5 3 ich
i, Manojbhai J Patel has expenince of around 30 years n chemical business and presenty holds diectorship in Shant | Prof/loss) afte tax 308 39 678 5122 | |ng) Rl Al || AN %‘:‘"mhm,
Eamings per Share (-£PS)
= Inorgo Chiem (Guﬁlznﬂv:«mmm S (;;;g“; gf‘:m””“ ) 000 004 aza | |A-[The highestNe ner Share of Not [Nal Applicable | ¥ 0.85/- per
. st Netwarih/ X W L] Aopiabls ity
V. KishanKanan ip g & hssaclates | 00050) = %
es certfied btamlu UDN 23152STSCRHALSS38 fot e e of Acuar 3 on Ap 15, 2023 s 2138132 ncor B. | The volume-werghted average price paid or payable for | ¥ 0.98/-per | 1.12-per | € 4.26-per
Lalds) $Networth=Equy Cap acquisions by the Acquiters during the ifty-two wesks | Equly Share | Equlty Share |  Equty Share
vi. The Acquicar Section18ai 7. DETAILSOFTHE OPENOFFER
1. The.Offer s & Mandatory offer in terms of Regulation 3(1) and Reaultion 4 of SER] {SAST) Regulatians and other (G | The highest.price paid or payable for any acauisiton by ne | T 072 per | X 1.77/-per | % 483 per
2, MR, J Acquirers during the tweriy-ix weeks immediatey precading | Equly Share | Equity Share |  Eculy Share,
i M Avanis ) Jayantial 38 years, i 2 The Aoairas i s AC ftorale el sk 40,565,000 (Forty Lakhs Fity- ST il thedate o the Publc Announcement.
under , 1961 andresi 40-41,Sectorf,Stering  paicup equity shares offace value of €10 each (‘Equity Shiare®), 5 = o NotApmicab | T300-per
ity Behind Pankil Bunglows, Bopal Ahmedabad - 380058, Gufara, India Voting Gapitl of the Target Company, at & price o % 6,50 pr Equty Share *Dffc Prica") from the Public Shtehadrs i “
i, Avanishkumar Manokumar Palel has experence of around 15 years in chemical business and presenty holds ofthe whichnas & peod of sy (60) g cays ey precedng | Appicale Equiy Share.
directorskipin Shant Inorgo Chem (Gul) Private Limied, agaregaling to a {otal considralion of ¥2,63,64,000/- (Rupees Two Crores Sicy-Thrae Lakhs Sicy-Four Thausand
. S DPS, Acqil Ony), assuring fll cceplance of the Ofer (‘Maxirmum Open Ofer Consieraton®), sublct o th tems and Excpene wieiefe s Shipscithe Tagetalc e
W 1hiSDPS, hisDPS, andthe Letterof Offer "LoF"), [ Singe the Equity Shares are not Trequenty raded, feprice | NIL (since | NI (since | Nal Appicabie
. Kishan Kanani, 182347) of SNDK & Associates 3 iy the Acquirers and the Manager to tha Open | negative) |  negative)
e crtod beaig UDIN 23104TAGRHAKEAI? it th rf el of Acxier 20 on Aol 15, 202375 ¥ 20203 y 10 PA, s OPS, Offer taking into accoint valuation parameters including
Laks). mm\mmuw is Offer (*Letter of Ofer" or *LOF"). Al the Equity ook value, comparabie trading mulples and such other
vi. The Acquirer ‘Section 118of parameters as are customary for valuation of shares of
3 e frd of Ofertob i Public suchoompanies. *
5 / areholdersin relationtothis Offer, [T~ the per share value computed under sub-reguiation (5). ol Not "ot Applicable
I Surendra Shall s/o Nemchand Nathalal Sha; aged 63 years, ndian Inhabitant, bearing Permanent Accatint Number 4. I the number-of Equity Shares valldy tendered by the Public Sharsholders under the Open Offer is more thar the Offer ¥ " ) Applicable | Applcable w
'AJEPSS 31K, an residing at 23, Amvamanjan Bunglows, Behind Sun Ciy, Opp. Orental Bank of Commerce, SO Size, the Acquirers shall accept the Equity Shares received from the Public Sharsholders on 2 propartianate basis in
Bopél Fload, Bopal Ahmedabad-380038, Guaral, Inda eonsiiation with the Manager. Target Compar e Proposed
il Ason PAG holds 1,26,585 Equit Tamel 5 Rahit Maloo, 1827, by way:
Gompany directly. 5 06.2023
. ﬁ;ﬁ:{‘:ﬁs";fﬁ""’g”‘”'m 2 sl 0050) dpositry fecelpts, warmants) issued by the OFFER PRICE PAVABLE
R et beanng DN Z3182307BGRHAJBSS1 it et wort fAcaures s n A 13,202 s 100,13 2. THsOrt s fihe ‘m‘“""m"m e . “0'3'9’5 1:'?*;’ o~
Lakhs. i 2 e (Highest of the Prioe as per Regulation X
v . s ffr 4 tamsofFepiion ot SE0 S Fusiors 8(2) and §(9) of SEB (SAST) Reguishons, 2011)
wl. Deslarations by PAG " Tnferest [} 5 5
a) Intems ofAeguiaton (1) (28 of e SE81 (5AST) & m"mmw'::g’s‘ el i o ‘:':E;" skl e [Togengeren Tty 01 2014 | _Octaber 01 2014 | _Apri 06, 2023
Regulations, 2011, He urther aengl premidaiall etk Las! Ga OF communicaiing of reecion / accepiance|  June 30, 2023 Tune 30, 2023 | June 30, 2023
. jay of InPart
; Al of e ‘and payment of consideralon for accepled fenders /
J ot R e coraton o B e e e O e e 6 et o Ao f v ol bk T - -
y prhiski I 5
orunderany ot egulations made under e SEBIAct. - e oo i e [RabOTeE 000 T
©) Basedon daciared under Section 1201 10- v y LT
o Y ot it 3011 Tolal (Price + Interest) 198 332 538
') i mm‘:;‘;‘mig;rf Offer. 4. In vl of e abowe pranaters corsidred and sl 1 e bl I Pargaph 3 shae, the e Prics X638 5
L] higher th nt X
ek vt e i Wk 24T Kk il ol e 0 @) inthe eyent that any of the stilutory apnmms prie 1 OFS 5o P S o Um o e sk o Pice . 650
‘Shares ofth are finally Inthee islusted. Lade s
Period. ("P') and until the chosurm of e Tendering Perod in accordance with Regulation 18(8) of SEBI (sAsry of the Open Offer, the Aca within 2 (Two) 3 s
Regulaions, 2011 Vihdawal, ale 2n aouncemen of sich Wiy sing e gmmﬂs i W 2t v el b a0y ! bt bbbl g
1) i i Reguiatiort )Regulations. i v : 4 {
5 i AT s 12 all dheredlo 5. e havg boen no corporale actons by 1he Target Gompany warraning alustment of any of e relevant price
4 ADDITIONAL INFORMATION ABOUT ACQUIRERS i, st of e 1 A fo ayénkofcideatn s sarohoiders ol e Taret CnmpanyshaH be i ummmg}m B0 f e AL (sns% Rummsm mlugpuéa it zmu{m St arw
. i arfanted, and under taken that: . comporate actions ke bonus, rights issue, stock splt, consolidation, dividend, demergers, and reduction etc. whete e
I, The Acquirers does not belong o any group. 13 18(114) of SEBI , i e Acquirers iortothe
i ihis Offer tions.
il it p: aAMeraL 7 f g Acquirers acquires or agrees to acquire any Equity Shares or voling rights in the Target Company during the offer
. Section 118 of 10% per annum,  Walver may ‘period, whether by subscriation of purchase, at a price higher than the Offer Price, then the Difer Price will be revised
v Acquirers have not been categorized as a ‘wiltul defaulters’ or Iraudulent borrower lmed by any bank or financial price. upwards o be oqual 1o o moré than the highest price paid for such acquisition In terms of Regulation B(8) of the SEB|
stitution, W India 14. Further the (SAST) Regulations. However, Acquirers shall not be acauiring any Equity Shares of the Target Company after the third
W §4 * who s declared 23 &) of sub o i " i
tidar 2018, fati 1 B s Price or Offer the
vl Acquiters undertake thatthey wil nol el the Equlty Shares of the Targel Company during the Offe period interms of 15, i i Offe Size Fany, el sreit
Feglon25(4)of 81 SAST) R i bonusand of 1 (one) working of i Offer fn
5. DERS sl o esafe ekt b gl e Ut Pl Skt e haed sl rmcesay 16 b KB i ] with otherformali
I o April &, Eansents foritto sell he Equity Shares on the foregoing bas squlations. I isi
2025 lor acqusion 1 h Sl Sare (. 78,4908 (Sevmy-Egn Lok Fory-Nine Thusand Nie e and 16 N, OCBs and othr nor-residnt holdrs of th Eqaly snms ifany,
Five Only) full paickup Equity Shares of 210/~ each rpreserting 50.32% of the pald-up and Voling Caphal of Taret ~ requited, i any,
Company) at a price ﬂ' 0.85 (Elohty-Five:paise) per Equity Share aggregating to 2 66.72,419.25 (Rupees Sdy-Six the documents r!uulrw to accept this Offer. wrm i the Public Shareholders who are not persons resident In India 8. Equity Shares of the g the period of twenty-sh weeks after the tendering
Lakhs Seventy-Two Thousand Four Hundred Nineteen and Twenly-Five Paisa Only), subject to the terms and the (including NRis, OCBS, FrLs mﬂ FPls) naﬂ required any approvals (rcluding from the. Rﬂl o any other reguiatory pemmnnw ‘highar than the Offer Price, then ihe Acguirers sialp pay the iference betwoen the mwesl acauisition
conditonsas mentionedin the SPA. aurty they willbe
il The detafs of Seflershave basn setoutas under: eequied o submit copes of such previous 3pprovas tha they Woukd have btaned for the Equly However, de under 20 open
Nalure: | Fartof [ Detals of Shares/ ek by Shares, dlong with the ther offer as per the SEBI (SAST) Regulatons or pursuart to SEB) (Delisting of Equity Shares) Regulaions, 2021, of open
Address ol | Promolers/ the Selling "ﬁt rotsubmited, marke. i it the
‘Enly | PrOMOUTS g Sransaption®® | Post rangaglon®™ % | 17. Curent, the Acquirers does not fave any inartion to lspose of o oberuise encumber any maleral assls o y form.
) [Wo.ofShares [ % [No. ol Shares] % investments ofthe Target Company, by way ofsale, lease, encumbrance, reconsiruction, Testructuringorothervisefora 10, of Reguiation 18{114) of SEBI (5A
period of 2 (Two) years fram the closure of this Open Offer except: (2) in the ordinary course of business; and (b) on reasons ofher y nrecelptof any | he acgquirers shall
Shi Gopal Vyas |92, Doctors Colony, D, | ndvidual| Yes | 10.64370 | 682 - - pay nterest fo
(selerf) €. M, Ajmer Road, of the Target Gompany or ts subsidiaries, f the material assef of the Target Gompany, of’ however . Wal
Jaipur - 302021 i  petod of 2 years o compen of me Oneﬂ Offe, e Timm Gompany shiall ek the approval of fis
(Rajasthan) V. FINANCIAL
. [ShV Kumar | F-14, Phase-1, Ashok (Indvidual| Yes | 26.54,000 | 1701 - ~ | 18 s per regulaton 364 of the SEBI (Listng Dmlumnns and Disclosure Requiraments) Regulatons, 2015, a5 amended 1. for
Singhal Seler )| Virar H.0, North West read with Rulgs 18(2) ang 194 of the Securities Gontracts (Requlation) Rules, 1957, a5 amended [*SCRRY), the Target Lakns Fifty-Stx Pice 0f 16 y Pase Orly)
Delhi, Dei — 110052 Gompany 1 requied fo maintain a least 25.00% public sharahalding as dotesmined n accordance wih SGAR, on a 63,64,000/- (R icty-Fo
3 [Ayush Sigha | 714, Phase-T, Asnok | inadi| Yes | 1.10.000 | 071 F . continuaus basis for fsting. Howaver, pursuant to completon of ths Open Offer, the public Sareholcing n the Targel. 2. I e of Regulation 25(1), the Acouirers and PAG have confirmed thal they have: adequate anl financial frm
(Seller 1) Vinar K0, Nt West i MPS) Rule arvangements to fullling the payment oblgations under the open ofterand that the Acquirers and PAG are able o the
Daih, Dalh — 110052 (LODR) Regulations. In Such an event, the Acquiers undertakes to ensure that the Target Company meeis the MPS implementthe ogen Off
i % Ve 2715 002 requirements, within the timeframe specified for such compltance. 3. Kishan Kanani, (Membership No. 192347) partner af § N D K & Associates LLP (Firm Registration No. W 100060)
4 |MeghaJain | BL11, Shalithar s g : % £ 18, The Manager quity Shares e the dae of this OPS, The Chartered Accountants, having s ofice 10-B, Goverment Servant Co-op Soc, Opp. Municial Marke, . 6. Road,
(Selfer V) |West, Deh - 110088) Manager o the Ogen Ofer further quiy 0 Narangpura, Afimedabéd - 380008, Gujara, Incke
5 [Rifa Singhal* [-14, Phase-1, Yes | 200000 | 128 the Open Ofter pariod
(Seler V) Viar H.0., North . BACKGROUND TO THE OFFER ., y 7
West Deli, Defi - 1. This Open Offer 5.2 belng made by th in1campi t)and dofses &
110052 (SAST) Regutlions. The: iter Price wil b gayable in cash by he Acquiers, in accordance wih the provisions of > ;nx:’;"’;’"mh'l‘g“'c:‘m'm;“:x e Acquirers, the 'm! ‘::mgﬂz;é‘:"';‘;‘?c":;v":;:g:::;T;;;:g::
5 [Wadhvi Vyas® | 92, Doctors Colory, |indvidial| Yes | 561,424 | 853 Requiaton 9(1)(a)of e SEBI (SAST) Reguialons, 2011, Lo competio of the Undelying Transacton,the Acquirers 5
'm“,‘yﬁ D.CM, Ajmer el wil be the largest shareholder of and have Teiu ol he Targel Company, and snil\ be classiled 25 & e o). Oy e st Rt JCEAG oMt Aocuvit apd, & 09ci shonil aconutt ged
¥, bbbttt g of the O, The exsharhe <Ykl 1D 06y el b e o ol 2+ oL SEBL AST) P
Vo I the Jay ,
(Rajasthan) e ot o il Sty Staes of e Tre oy kgt linkmur Hzilnhlkllﬂmla‘ 2023, Pursuantto
7. [Shree Ganesn | 4 Synagogue Street, |Body No | 2237366 | 1434 - = o i he Escrow Agreement and in compitancé it the Reulation 17(7) of he SEBI (SAST) Regulaons. he Acquirers and
Kolkata - 700001 | Corporate 2 TheAcquirrs o Al 5, 2023 Wi ol yas, Gty e PAC e doposad €65,25.000/- (Rops Sity-Six Liks Twiy-Five Thousand Ony). being n amount
(Wes! Bengal) Kumar Singhal, Ayush Singhal, Megha Jain, Rra Singhal and Madhi Vyas (*Promoter Sellers”) and Shres Ganesh i ! : x s
Pojcts Piae Limited an BSA Holings Pt L (h Ot Sellers) (e *Sharo Purchase Agreement” 'SP : RE il %
16-Brf Nagar, | Body No | 1030030 | 660 = = i 5, caseotanyup
Jeanhar- 144003 | Gomorate A e e e oo AR sy st Shove.shah be s b s Ao, T B et 12 o e S50 5K
(Puriab) Five paise ly) for all he Equiy Shares held by the Selng Shareholders (as Gafined herein above), subject to e heaulaions, priortoefectng such revision:
RS tenms and
I underihe e ions sgreed betwsen the Acquiers, the PAC. and fhe Seling Sharshokers, and tner especive rights ang o Indspencent Charted Accountant o Acauirrs, the Manage 1 the Offr & smnm () abot the aﬂsquncy of
+# Shrge Ganesh Projects Prive L BSA Holdings Pyt Lid have under mra P;‘m" ; Shigatiors. e in dccordance with he SEBI (SAST) Regulations, and (i) that firm arrangements for the furids and money for payment
5.3.2 (m) 9 "
! y 2001 4. The prime objective of the Acquiers for yposed Transaction is to have GOUEGUY yr STATUTORY AND OTHER APPROVALS.
g the Seler considering Target i 1 ¥
Gompany asol e e afthis DPS, .,
the Selfer Sellerpost. L ol D such other statutory or other
Purchase Agreement. 1. The present ard proposed shareholing of the Acquirérs and PAC in the Target Company and the detals of their )
. As on the date of DPS, probibited by SEB! . in Confinved on next page...
L L ) oo+ @ e ©



